gar  Salary, dllow &  KARTIKA 11,

of Parliament
- SHRI MALLIKARJUN: Since ¢his has
been cleared by the Planning Commis-
sion, there is also an intence feeling on
the part of the Delhi Administration, I

am fully confident that the Delhi Adminis- .

tration will come forward to invest their
share and T am hopeful that it will be
completed within three or four years.

The Lok Sabha adjourned for Lunch till
Ten minutes past fourteen of the Clock.

The Lok Sabha re-assembled’ after Lunch
ar Sixteen Minutes past Fourteen of the
Clock. -

[MR. DEPUTY-SPEAKER in the Chair]

SALARY, ALLOWANCES AND PEN-

SION OF MEMBERS OF PARLIA-

MENT (SECOND AMENDMENT)
BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): 1 beg to move for leave to
introduce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954,

MR, DEPUTY SPEAKER: Motion
moved:

“That leave be granted to introduce a
Bill further to gmend the Salary, Allow-
ances and pension of Members of Parlia-
ment Act, 1954,

$
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"t § aww-aaw fawx @ W
T |\ % &B fauym wvewl & gzl
® qaq AT weal & Paawr s W@
frer g | o owewr Bt 2
R A W gg favgs s 9T @
W T AW 17 @ W
H &« qgW | g gHAT g 6 G-
mafaT X Paar o @ oa |

WM, JeAY wgiew, AW Pavym
F IfAC | @H fewr g P& @R
W ®W IX FTIC TR AR
few fegamr | |7 k7 @
W, TW F Ta niedl ¥ @wq
I AW EE |\ ATNwd dea &
g &8 M| | FowR Py 3y fadas
T FE T 417 FAT Ig F PAEwi A
gUuT & & @1 Penar o1 g@ar 9T ?
T a9 & W (XTI a1 77 @
faw w1, T@ sy @ w41 qaww 27
o gl am ARl @@ ! @ T®
T ag g fsded e =
T 9 YYN T TR W@ P S
T TSI § gWHT B HE @ (A
EW §9T & & | qf@ds HET g ?
W8 Tag ¥ dwT I g g o,
X I9F WM W AT TICT g G
T | 3g eiEdw ot ame Pa ar

O a9 § @41 Teal g fa s
ghaumt #1 e & gag’ s & amn
W H1 HO AT T & | qbaA I
FE 9% 9 feva ¢ @ g
WEW ¥ I HT @ A I ATACw
TET XV | M UG G H A1@ A
0% T #  gtatary @ A g T
T g | §feRe T @
ST # Al ST @A g ArEd
gATE I T T ACHE W
ZAE SEW T g1 L q9qdt g )
o fene ¢ &7 ® gaTs S| § arAr
&G H1 ghauT FAt F@T AT AL )
AT 09 & & F 9 g 0 IgET
foha € & Tf g 7w & o
W &1 Wl ghaun g Tifge | =
T ¥ 7g AT O @F @ @
# e 77 TN WiFs T9T 3 R

. *Published in Gazette of India Extraord inary Part II Section 2 dated 2-11-1982,
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SHRI MOOL CHAND DAGA (Pali):
Sir, I would Jike to know whether this is
a stage where he can gpeak on the sub-

¥

MR. DEPUTY-SPEAKER: Some-
times. he gives good

(Interruptions)

SHRI A. K. ROY (Dhanbad): I gave
notice, Sir.

MR. DEPUTY-SPEAKER: No, you
have not given.

SHRI A. K. ROY: I gave a notice, 1
don’t know why it has not reached you.

MR. DEPUTY-SPEAKER: If you want"
to say anything all right you say.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): I would also like to
speak on thig Sir.

MR, DEPUTY-SPEAKER: No. I have
made it an exception because he had got
up.

DR. 'SUBRAMANIAM SWAMY: I
have also got up,

MR. DEPUTY-SPEAKER: But I know

he will not tell anything wrong. There-
fore, I have allowed him,

SHRI A, K. ROY: Sir, this is a wrong
Bill brought in at a wrong time and it
will have a very wrong impact on the
society. According to Rule 72 in the
preliminary, we are supposed to raise only
a question of legislative competence and
constitutional infirmities, but when any
law ig made. ...

MR. DEPUTY-SPEAKER: You have
already gaid how can you oppose it
under the constitutional propriety and all
that, you don't go into the merits of the
Bill.

‘SHRI A, K. ROY: I am not going into
the merits because it hag got so many
merits and one cannot go over them quic-
kly. But I can definitely go into the deme~
rits of it.

One more important point must be kept
in view while legislating a Bill for the
Legislators. That point is one of public
interest and reaction on the people, I feel
at present any move by the Parliament
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of Parliament
to extend the previleges and facilities of
any Member will have a very bad reac-
tion throughout the country, It will

question the very credibility of the
Legislation,

I would like to raise one more point-

and, Mr, Deputy-Speaker you also think
about it. Simply because somebody is ac-
companying an MP, he will be getting cer-
tain privileges according to the Bill and
Rs. 70 lakhs will be spent on that account.
Sir, an MP enjoys certain privileges be-
cause of the nature of work he has to do
and not because a fixed man is accom-
panying an MP, Any person any Tom,
Dick and Harry accompanying an MP
will enjoy certain privileges as has been
kept in the Legislation. I would like to
know, if it will attract directly or indirec-
tly Articles 14, 15 and 16, because the
privileges of the MP can not be extended
to hig associate who may be temporary

associate. That is a point which must be
kept in view.

'Now. when the whole country is star-
ving and the people dying, I consider it a

T WA | ¥ PAE wew Pagrd
Frodt St & wgAT wEeT g fm oo
QY @A a0 TNE g AT AW A
HA & ATHLCE | AN 47 5 o
TET ARA X T T 97 q7eqt
® Faa-wed qur ghawmet &1 gfer @
fag o9 & o U w9 )
AMH I & AW IGT A o TR
arr fear ot sfc o s Al d T
ut, IFET TEE FU A S fE FR
9% T oft F@v o1 Pa gara amefeam
Pawrer Pafa s g Pufaw & &,
IHT 7€ TC WEE &1

1
iagi
P

1

5

K|
EL B

YR
13-
123
&gg
a1
24

5 2%

(2nd Amdt) Bill

13
aF
~,
]

8344
71
14
rd
3

g

:

13

i
&%aﬁﬂaig

:
il

oy, 4, 3

e
Fhie:
11t
135434
1

43
73
i
M
&

MR. DEPUTY-SPEAKER: Before I
put the Motion to the House, I would tell
Mr. Roy that his letter was received by the
Office at 2.20 p.m. It should have reached
by 10 O’ Clock in the morning. But any-
how, as a gpecial case, he has been allowed
and he should not show it as a precedent.

The question is:

“That leave b, granted to introduce
a Bill further to amend the Salary, Al-
lowances and pension of Members of
Parliament Act 1954.”

SHRI A. K. ROY: Sir, I press for Divi
sion.

MR. DEPUTY-SPEAKER: Let the
Lobbieg be cleared.

The Lok Sabha Divided:

Division No, 1] [14.34 hrs,

AYES
Appalanaidu, Shri S. R. A. S.
Banatwalla Shri G, M,
Bansi Lal, Shri
Bhardwaj, Shri Parasram
Bhim Singh, Shri
Bhole, Shri R, R.
Birbal, Shri
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C!:{w 0 Shrl S. B.
Gmuhan. Shri Famhbhapl Singh
Dan Sllri Mool Chand
Dalbir Smsh, Shrj
Dennis, Shri N.
Digvijay Sinh, Shri
Dubey, Shri Ramnath
Era Mohan, Shri
*Gamit, Shri Chhitubhai
Ghuh-an Azam, Shri
Hembrom, Shri Seth
Jha, Shri Kamal Nath
Khan, Shrj Mahmood Hassan
Kosalram, Shri K. T,
Krishna Piatap Singh Shri
Krishna, Shri G. Y.
Kuchan, Shri Gangadhar S.
Madhuri Smgh Shrimati
Mahabir Prasad, Shri
Mahajan, Shri Y. .
Mallanna, Shri K.
Malikarjun, Shri
Meena, Shri Ram Kumar
Mishra, Shri Gargi Shankar
Muttemwar, Shri Vilas
Nagarathnam, Shri T.
Naikar, Shri D. K.
Nair, Shri B, K.
Nandi Yellaiah, Shri
Narayana, Shri K. S.
Nayak, Shri Mrutyunjaya
Nihal Singh Shri
Padayachi, Shri S, S. Ramaswamy
Panigrahi, Shri Chintamani
Panikn, Shri Ram Pyare
Parashar, Prof. Narain Chand
Patel, Shri Shantubhai
Patil, Shri A, T.
Patil, Shri Balasaheb Vikhe
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il, Shri Uttamrao
Hmlwarlyn, Shn Vlrdl Ram
Qui Saleem, Shri
Quadri, Shri S. T.

Ranga, Prof. N. G.
Rathod, Shri Uttam
Ravani, Shri Navin
Satya Deo Singh, Shri
Shakyawa.r, Shri Nathuram
Singh, Dr. B. N,
Subba, Shri P. M.
Suryawanahi, Shri Narsing
Thorat, Shri Bhausaheb
Vairale, Shri Madhusudan
Verma, Shri R. L. P.
Vijayaraghavan. Shri V. S.
Vyas, Shri Girdhari Lal
Wagh, Dr. Pratap
Yadav, Shri Vijay Kumar
Zainul Basher, Sbrl.
NOES
Acharia, Shri Basudeb
Bag, Shri Ajit
Balanandan, Shri E.
Chaturbhuj, Shri

" Chaudhury, Shri Saiffudin

Ghosh, Shri Niren

Giri, Shri Sudhir

Hasda, Shri Matilal
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Misra, Shri Satyagopal
Modak, Shri Bijoy

Mukherjee, Shri Samar
Palaniappan, Shri C,
Paranjape, Shri Baburao
Roy, Shri A. K.

Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Shamanna, Shri T, R,
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*He voted by mistake from a wrong seat and lnter informed the Speaker accord-

ingly.”
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MR. DEPUTY SPEAKER: Subject to
correction, the result* of the division is
as follows:

Ayes 068
Noes 019
The motion was adopted.

SHRI BHISHMA NARAIN SINGH: I
introduce** the Bill

14.34 hrs.
MATTERS UNDER RULE 377

(i) NEED FOR BRINGING NORMALCY IN
DeLHl UNIVERSITY

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): The teachers of the Univer-
sity of Delhi are on strike since the 12th
of October last, and the karamcharis since
the 20th of September last. From all
available reports, one would conclude that
normal teaching and office work has very
largely come to a stop in the University
and its colleges. The examination branch
of the University is reported to have been
shifted to a police station from where the
conduct of the supplementary examinations
is being supervised. The University of
Delhi being a Central Uaiversity, the Cen-
tral Government has a special responsibi-
lity in ensuring its normal functioning.

The President of the Delhi University
Teachers’ Association has communicated in
writing to the Vice-Chancellor that the
continuation of the strike can be reconsi-
dered if the latter takes a single step “for..
ward on a single issue. The executive of
Association has stated that if the process
of giving and implementing of assurances
is instituted the Association shall be willing
to have meaningfu] negotiations,

I urge the hon. Minister of Education
to intervene without any further loss of
time anq take steps towards restoring nor-

KARTIKA 11, 1904 (SAKA)
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malcy in the University through, negotia-
tions between teachers and the Karmacharis
on the one hand and the University, the
U.G.C, and the Ministry of Education cn
the other, Some positive step is called for
in the direction of meeting at least some
of the demands like promotional avenues
and housing which also figured in an agree-
ment between the University and the Kar-
machari Union.

€

(1i) FUNCTIONING: OF TELEPHONE Ex-
CHANGE AT KaUrt Ram (GoORALCH-
PUR)

ot RgAT yER (FEAE):  wrE
# s draaw & IR deaiw Paatew

1
-
]
"
“

TR, WEE, ;ATAT, I@ET, TR
T WA BT g @1 o vy gar
RS T .

*The following Members also recorded their votes for AYES:

Kishore Sharma, Kamaluddin Ahmed, Uma Kant Mishra, S, Singaravadivel,

Rafansingh Rajda and K. Kunhambu,

**Introduced with the recommendation the President.



